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O r ig in a l  A p p lic a t io n  Ho« 159 o f  2002  

J a b a lp ijr , t h i s  th e  ^ h  day o f  A u gu st, 2004

H o ii'b le  Mr, Sarweshwar J h a , A d m in is tr a t iv e  Member 
H on*ble Mr, Madan Mohan, J u d ic ia l  Member

1 • L a lo o  L ai
S /o  LaJchurara
aged  ab ou t 42 y e a r s ,
B arb ar, r/ o J o g in i  NagaT
H ,N o. 1 8 9 9 /3 -C , Rarapur,
J a b a lp u r . APPLICANT

2 . Shanibhu N ath Thakur
B arb ar, S /o  S h r i Gulab Chand ThaJcur, 
aged  ab ou t 45 y e a r s ,
R /o GRC C e n tr e ,
J a b a lp u r .

3 .  V eer Bahadur
s / o  l a t e  D asairam ,
B a rb er , aged  ab ou t 50 y e a r s ,  
r / o  R ish a la *  F a lb a r l in e ,
No* 4 4 , J a b a lp u r , C a n tt .
Jabalp u r*

4« Mohd* M obin,
s/o, Mohd* M u sta fa , aged  abou t  
49 y e a r s ,  1 ,  MTR, Opp, B , Com

'■ M ess, H, N o, 7 1 /6 ,  Punjab niwaP#
C a n t t , ,  J a b a lp u r , ^

5 ,  C iv i l i a n  R eg im en ta l Mazdoor C ongress
(INTUC). L /1 ,  H a th ita l  ^ o lo n y ,
J a b a lp u r , APPLICANT

(By A dvocate  -  S h r i S . P a u l)

V e r s u s

1 ,  Union o f  I n d ia ,
th rou gh  i t s  S e c r e ta r y ,
M in is tr y  o f  D e fe n c e ,
New D e lh iv

2* The D ir e c to r  G eneral o f  Signals,
S i g ,  4 ( c )  G eneral S t a f f  Branch,- 
Array H ea d q u a rters ,
Nevr D e lh i 1 1 0 0 1 1 , RESPONDENTS

(By A dvocate -  S h r i K .N , P e t h ia )

O R D E R  (O ra l)
.Sarweshwar Jha^ AM-

The a p p l ic a n t s  have p rayed  f o r  a d i r e c t io n  to  be  

g iv e n  to  th e  r e sp o n d e n ts  t o  pay them th e  pay s c a l e  o f  

R s,3 0 5 0 -4 5 9 0  w ith  e f f e c t  from 1 ,1 * 1 9 9 6  w ith  a r r e a r s  o f  pay  

and a l l  o th e r  c o n s e q u e n t ia l  b e n e f i t s *
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2« The f a c t s  o f  the m a t t e r ,b r ie f l y ,  are  t h a t  th e

a p p lic a n ts^  who have been  w orking a g a in s t  th e  post< io f Barber  

in  th e  r e s p o n d e n t -o r g a n is a t io n , e a r l i e r  h e ld  th e  p o s td in  th e  

s c a l e  o f  pay o f  R s•7 7 5 -1 0 2 5  i n  con seq u en ce  o f  th e  recommenda­

t io n s  o f  th e  F ourth  C en tra l Pay Ctoramission w ith  e f f e c t  from  

1*1 *1986#; They hai /  been  g iv e n  th e  s a id  s c a l e  o f  pay  i n  

p a r i t y  w ith  t h e  s c a l e  o f  pay as g iv e n  to  o th e r  c i v i l i a n  

em p loyees su ch  a s  Cooks* who were a l s o  i n  th e  same s c a l e  o f  pay* 

However, when th e  Cooks w ere s u b s e q u e n t ly  g r a n te d  th e  s c a l e  

o f  pay o f  Rs>,i26 1 0 -3 5 4 0 , t h e i r  c o u n te r p a r ts  i n  o th e r  

d ep artm en ts o f  r e sp o n d en t n o> l were g iv e n  h ig h e r  s c a l e  o f  

pay o f  R s* 3 0 5 0 -4 5 9 0 , w hereas th e  Cooks i n  th e  r e sp o n d e n t-  

d epartm en t w ere g iv e n  th e  s c a l e  o f  pay o f  R s*2610-3540* T h is  

l e d  to  t h e i r  h a v in g  f i l e d  0*A*No*;82 o f  1999 b e fo r e  th e  

T rib u n a l and i t  was d u rin g  th e  pendency o f  th e  s a id  OA th a t  

th e  r e sp o n d en ts  d e c id e d  to  g iv e  th e  d e s ir e d  s c a l e  o f  pay to  

th e  Cooks a t  p ar w ith  t h e i r  counterparts^^ A c c o r d in g ly ,  

th e  o r d e r s  d a te d  28*3^2001 and 9?6*2001 ( A n nexures-A -1  & A -2 )  

w ere i s s u e d  w hereby th e  Cooks have a l s o  been  g iv e n  t h e  

s c a l e  o f  pay o f  R s*3050-4590 and a l s o  th e  b e n e f i t  o f  ACP*

3 * The g r ie v a n c e  o f  th e  a p p l ic a n t s  i s  t h a t  t b s .

C ooks, B arb ers and W ashem en w ere i n  i d e n t i c a l  s c a l e  o f  pay  

i n  th e  r esp o n d en t-d ep a r tm en t and t h i s  s t a t u s  was c o n tin u e d  

b y  t h e  s u c c e s s iv e  C en tra l Pay Conunissions in c lu d in g  th e  

F ou rth  C en tra l Pay Commission* H owever, i t  was a f t e r  th e  

5 th  Pay Conaoission* s  recom m endations had b een  su b m itted  t h a t  

th e  a p p l ic a n t s  were g r a n te d  th e  lo w e r  s c a l e  o f  pay  o f  

Rs^^2610-4000 w .e . f . t  1 .1 .1 9 9 6 *  The a p p l ic a n t s  p r e fe r r e d  

r e p r e s e n ta t io n s  a g a in s t  th e  s a id  d e c is io n  o f  t h e  r e sp o n d e n t-  

departm en t(A n n exu res-A -3  t o  A -6 )^ b u t th e y  have n o t  b een  g iv e n  

th e  n e c e s s a r y  r e l i e f s  s o  f a r *  In  su p p o r t o f  t h e ir  c o n te n t io n  

fo r  h ig h e r  s c a l e  o f  pay b e in g  g iv e n  t o  them a t  p ar  w ith  Cooks, 

th e y  have r e f e r r e d  t o  th e  c a s e  o f  B a r b e r s , Washermen and 'Dhobi 

w orking under th e  D e lh i P o l i c e ,  and have argued t h a t  th e  

d u t i e s  and q u a l i f i c a t i o n s  o f  th e  B arbers w orking under th e
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D e lh i P o l i c e  and th o s e  w orking under th e  r e sp o n d e n t-  

d epartm en t are  i d e n t i c a l *  G iv in g  a l i t t l e  h i s t o r y  to  th e  

c a s e  o f  th e  B arbers i n  D e lh i P o l i c e ,  th e  a p p l ic a n t s  have  

su b m itte d  t h a t  th e y  w ere a ls o  i n  th e  s c a l e  o f  pay  o f  

R s .7 5 0 -1 0 2 5  i n i t i a l l y  and th e y  had approached th e  P r in c ip a l  

Bench o f  th e  T rib u n a l in  O.A* 3 6 3 /1 9 9 0  s e e k in g  r e v i s i o n  o f  

t h e i r  s c a l e  o f  p a y , and i n  w h ich  i t  h as b een  h e ld  b y  th e  

T rib u n a l th a t  th e  B arb ers and D hobis a r e  p erfo r in in g  

i d e n t i c a l  and s im i la r  fu n c t io n s  and t h a t  two s c a l e s  o f  pay  

t o  s i m i la r l y  s i t u a t e d  em p loyees i n  d i f f e r e n t  u n i t s  a r e  

d is c r im in a to r y  and ru n n in g  c o n tr a r y  to  th e  e q u ^ : ity  c la u s e  

as p r o v id e d  fo r  i n  A r t i c l e s  14 and 3 9 (d )  o f  th e  C o n s t i tu t io n  

o f  In d ia *  A c c o r d in g ly , th e  r e sp o n d e n ts  were d ir e c t e d  by th e  

T rib u n a l v id e  o r d e r  d a te d  9 * 1 0 ,1 9 9 0 (A n n ex u re-A -7 ) t h a t  

th e  s c a l e  o f  pay o f  th e  a p p l ic a n t s  i n  th e  s a id  Oa  be r e v is e d  

a t  par w ith  t h e i r  c o n t e r p a r t s .  The le a r n e d  c o u n se l f o r  th e  

a p p l ic a n t s  has r e f e r r e d  to  th e  d e c i s io n  o f  th e  Hon’b le  

^ p r e m e  c o u r t  in  th e  c a s e  o f  A lvaro  Noronha F e r r ie r a  and Anr.

Union o f  I n d ia  and o t h e r s . (1 9 9 9 )  4 SCC 408 in  w h ich  

th e  p r in c ip l e  o f  p a r i t y  in  em ploym ent h as b een  u p h e ld .  

R e fer en ce  b as a l s o  been  made to  th e  d e c i s io n  o f  th e  

H on 'b le  Supreme C ourt i n  th e  c a s e  o f  Em ployees o f  Tannery  

a n d 'Footw ear Corpn> o f  I n d ia  Vs« U .O .I . .  1991 S u pp (2) SCC 565

in  w h ich  i t  h as been  u p h eld  t h a t  d i f f e r e t^ t  a g e n c ie s  o f  th e
\' ^

C en tra l Government a re  i n s t r u m e n t a l i t i e s  o f  th e  c e n tr a l  

Government and# t h e r e f o r e ,  th e y  may b e  g iv e n  i d e n t i c a l  

trea tm en t*  : d ' ' , :j '1

The a p p l ic a n t s  have a ls o  su b m itte d  t h a t  th e  s c a l e  

o f  pay o f  Cooks has been  enhanced  t o  R s ,305 0 -4 5 9 0  o n ly  

by an e x e c u t iv e  o rd er  and n o t  i n  con seq u en ce  o f  the  

recom m endations o f  th e  Pay Com m ission and , t h e r e f o r e ,  

s im i la r  d is p e n s a t io n  can a ls o  be g iv e n  t o  them . H owever,
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th e  r e sp o n d en ts  have m a in ta in e d  t h a t  th e  Pay Ooinniissions are  

th e  b e s t  ^ d g e  t o  lo o k  in t o  th e  m a tte r s  r e l a t i n g  t o  r e v i s io n  

i n  th e  s c a le s  o f  pay  and th a t  th e  a> n *b le  Apex C ourt w h ile  

d e c id in g  th e  m a tte r s  reg a d in g  d is p u te s  r e l a t in g  t o  wages 

and s a l a r i e s  h as l a i d  down th e  la w  i n  a s e r i e s  o f  c a s e s *

The r e s p o n d e n t s , in  s u j ^ r t ^ o f  t h e ir  argum ent t h a t  i t  i s  th e  

management w h ich  can a p p r o p r ia te ly  e v a lu a t e  th e  n a tu r e  o f  

work and r e s p o n s i b i l i t i e s  o f  the p o s t s  and n o t  th e  Q ju r ts ,  

have r e l i e d  on th e  d e c is io n  ox th e  a> n *b le  Supreme C ourt 

in  th e  c a s e  o f  Utoesh Chandra Gupta an d " oth ers V s .O il & n a tu r a l  

Gas Commission and o t h e r s . AIR 1989 SC 29 w h erein  i t  h as been  

h e ld  t h a t  "the n a tu r e  o f  work and r e s p o n s i b i l i t i e s  o f  th e  

p o s t s  are  m a tte r s  to  b e  e v a lu a te d  b y  th e  management and n o t  

f o r  th e  c o u r t  to  d e term in e  by r e ly in g  tJipon th e  averm ents in  

th e  a f f i d a v i t s  o f  i n t e r e s t e d  p a r t i e s *  I f  th e  management fo r  

good  r e a so n s  have c l a s s i f i e d  th e  p o s t s  i n t o  two c a t e g o r ie s  

w ith  d i f f e r e n t  pay s c a le s *  th e  c o u r ts  g e n e r a l ly  m ust a c c e p t  

u n le s s  i t  i s  d em on stra ted  t h a t  i t  i s  p a t e n t ly  e rr o r n e o u s  

e i t h e r  i n  la w  o r  on fa c t" *

5 .  G iv in g  r e p ly  to  " th e r e le v a n t  p aragrap h s i n  th e  OA,

th e  r e sp o n d e n ts  have su b m itte d  t h a t  r e f e r e n c e  to  th e  c a se  

o f  s c a l e  o f  pay  o f  th e  B arbers and Washermen i n  D e lh i P o l i c e  

and s e e k in g  p a r i t y  w ith  them i s  m isc o n c e iv e d  and devjbid o f  

substance*^ In  t h e i r  o p in io n *  th e  f a c t  t h a t  t h e  B arb ers in  

th e  dejpartm ent o f  D e lh i P o l i c e  are  draw ing th e  s c a l e  o f  pay 

o f  R s.3 0 5 0 -4 5 9 0  a lo n e  d o es n o t  make i t  r e le v a n t  f o r  th e  

a p p l ic a n t  to  c la im  e n t i t le m e n t  f o r  th e  s a id  s c a le *  They have  

e s s e n t i a l l y  to  e s t a b l i s h  s i m i l a r i t i e s  i n  t h e  n a tu r e  o f  work^ 

q u a l i t y  o f  w ork, and q u a n t ity  o f  w ork, i n  term s o f  

c o n d it io n s  o f  s e r v ic e ^  They have a l s o  t o  e s t a b l i s h  th e  p a r i t y  

w ith  r e f e r e n c e  t o  th e  r e le v a n t  c r i t e r i a  f o r  su ch  p a r i t y  in  

pay s c a le d  A ccord in g  to  them , g r a n t in g  o f  h ig h e r  s c a le  o f  pay  

t o  th e  Cooks i s  due t o  th e  f a c t  th a t  th e  5 th  CPC had been  

a p p r ise d  by th e  M in is tr y  o f  D e fen ce  o f  t h e  f a c t  t h a t  th e r e  

was no prom otion  a v e n u e ; a v a i la b le  to  th e  c a n te e n  em p loyees

tt 4 ts



e x c e p t  some i n - s i t u  p rom otion  b a se d  on Court o r d e r s  and t h a t ,  

a c c o r d in g ly , a su b m iss io n  was made se e lc in g  r e v i s i o n  o f
I

sc a le ® o f  pay  o f  A s s i s t a n t  CaAteen S u p e r v is o r s , C ooks, H alw ais
I

e tc *  on th e  ground o f  t h e ir  s k i l l e d  n a tu r e  o f  jo b  and a ls o  

on th e  groxind t h a t  d i s p a r i t i e s  t h a t  e x i s t e d  i n  th e  sc a led  o f  

p a y , r e c r u itm e n t  q u a l i f i c a t i o n s  and p ro m o tio n a l aven u es betw een  

em p loyees o f  s t a t u t o r y  and n o n - s t a tu to r y  c a n te e n s  be reit»Dved>! 

T h is l e d  t o  r e v i s i o n  i n  th e  s c a l e  o f  pay o f  th e  Cooks w orking  

in  th e  s a id  departm ent t o  m a in ta in  e q u a l i t y  and t o  red u ce  

th e  volum e o f  resen tm en t*  They have fu r th e r  argu ed  t h a t  th e  

in s ta n c e  o f  th e  Cooks and th e  B arbers w orking i n  th e  

d ep artm en t o f  D e lh i P o l i c e  ca n n o t be r e f e r r e d  to  fo r  se e k in g  

p a r i t y  w ith  them  on th e  m ere f a c t  t h a t  th e  a p p l ic a n t s  a r e  

h o ld in g  s im i la r  jo b s  w h ich  are  u n s k i l l e d  i n  n a tu re^ a cco rd in g  

t o  them;^ They have a l s o  ta k en  th e  p o s i t i o n  t h a t  th e  q u a l i t y  

o f  work r e q u ir e d  i n  b o th  th e  c a s e s  i s  n o t  s im i la r  nor  

i d e n t i c a l *  I t  h as a ls o  b een  argued t h a t  w h ile  an i l l i t e r a t e  

p e rso n  can be r e c r u i t e d  a s a  B arb er , e d u c a t io n a l  q u a l i f i c a t i o n  

f o r  Cooks h as been  r a i s e d  to  M a tr ic u la te  a s  a g a in s t  8 t h  

sta n d a rd  p r e v io u s ly *  A ls o , th e  w orking sc h e d u le  o f  th e  Cooks 

has been  r e c o g n is e d  a s t e d io u s  i n  t h a t  th e y  have t o  s t a r t  

w orking e a r ly  i n  th e  m orning and to  c o n t in u e  t i l l  l a t e  i n  

th e  e v e n in g  (9  p*m *); w orking i n  s h i f t s  a t  odd hours e v e r y  day; 

w h ile  B arbers have a s im p le  work' sc h e d u le  c o n f in e d  t o  day  

s c h e d u le .  I t  i s  fu r th e r  o b se r v e d  t h a t  th e  r e sp o n d e n ts  have  

shown la c k  o f  know ledge on t h e i r  p a r t  r e g a r d in g  t h e  terras 

and c o n d it io n s  o f  s e r v i c e  o f  B arb ers s e r v in g  w ith  D e lh i P o l i c e ,  

They have l e f t  th e  m a tter  b e in g  v e r i f i e d  by th e  Tribxinal and 

t o  ta k e  a d e c is io n  a s  to  w hether th e  B arbers s e r v in g  i n  th e  

r e s p o n d e n ts -o r g a n is a t io n  and th o s e  in  D e lh i P o l i c e  sh o u ld  be  

t r e a t e d  a t  par fo r  pxurpose- o f  h ig h e r  pay s c a l e ,  as has been  

g r a n te d  i n  th e  c a s e  o f  th e  Cooks* In  t h e i r  o p in io n #  th e  

a p p l ic a n t s  have t r i e d  to  m is le a d  th e  T rib u n a l by m is in te r p r e t ir  

th e  r u le  o f  e q u a l i t y  a s e s t a b l i s h e d  by th e  c o n d it io n s  g iv e n  

by t h e  P r in c ip a l  Bench o f  th e  T r ib u n a l i n  OA 3 6 3 /1 9 9 0  f i l e d

i f  5  i ;
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by th e  B arbers and D hobis o f  D e lh i  P o l i c e ,  whereby a h ig h er  

pay s c a l e  t o  some B arbers and Washermen w orking i n  some 

unit^ and a lo w er  s c a l e  o f  pay t o  th o se  w orking i n  sonie o th e r  

u n i t s  o f  D e lh i  P o l i c e  have b een  a llo w e d  and e q u a l i t y  i n  

term s o f  one s c a l e  o f  pay h as been  u p h e ld . A ccord in g  to  them^ 

th e  c o n te n t io n  o f  th e  a p p l ic a n t s  th a t  th e y  a re  s im i la r ly  

p la c e d  a s Cooks i s  n o t  c o r r e c t ,  i n  term s o f  e d u c a t io n a l  

q u a l i f i c a t i o n s  r e q u ir e d  f o r  th e  fwo g r a d e s  and a l s o  in  

term s o f  th e  w orking c o n d it io n s  a s  a lr e a d y  m en tion ed  aboves^

6v A r e jo in d e r  has been  f i l e d  by th e  a p p lic a n t

r e i t e r a t i n g  m ost o f  th e  p o in t s  a s  a lr e a d y  su b m itte d  by than  

i n  th e  OA'ii The r e sp o n d e n ts  a l s o  have f i l e d  an a d d it io n a l  

r e p ly  t o  th e  r e jo in d e r  and have r e i t e r a t e d  t h e i r  p r e v io u s  

su b m ission s'll

?♦“ On a c lo s e r  p e r u sa l and ex a m in a tio n  o f  th e  f a c t s

a s  su b m itted  by th e  two s i d e s ^ i t  i s  o b se r v e d  th a t  th e  

a p p l ic a n t s  who are  B arbers i n  th e  r e s p d n d e n t -o r g a n is a t io n  

under th e  M in is tr y  o f  D efen ce , have c la im e d  p a r i t y  w ith  th e  

s c a l e  o f  p ^  o f  th e  Cooks i n  D e lM  P o l i c e ,  on th e  b a s i s  

o f  th e  f a c t  th a t  th ey  had p a r i t y  t i l l  th e  F o u rth  C en tra l 

Pay com m ission  rep ort*; They have o b v io u s ly  ig n o r e d  th e  

f a c t  th a t  th e  r e v i s i o n  i n  th e  s c a l e  o f  p ay  o f  Cooks had i t s  

rocrtl^s i n  th e  demands o f  th e  c a n te e n  em p loyees under th e  

M in is tr y  o f  D e fen ce  w hich  have b een  g iv e n  due c o n s id e r a t io n  

by t h e  5 th  C2PC and which^ fo r  th e  r e a so n s  p la c e d  b e fo r e  them/ 

a llo w ed  them th e  h ig h e r  s c a l e  o f  pay o f  Rs*3050-459G * I t  was 

no dou bt so u g h t and a l s o  g iv e n  t o  t h e  Cooks o f  th e  D e lh i  

P o l i c e  i n  due c o u r s e .  H owever, th e  a p p l ic a n t s  b e lo n g  to  a 

d i f f e r e n t  c a te g o r y  a n d ,t h e r e f o r e ,  t o  s e e k  p a r i t y  w ith  th e  

s c a l e  o f  pay o f  th e  Cooks d oes n o t  appear t o  be re lev a n t'^

I t  i s  a l s o  n o t  q u i t e  un usual t o  f in d  t h a t  the s c a l e s  o f  pay  

o f  c e r t a in  p o s t s  w ith  same n o n ^ n c la tu r e  b u t  h av in g  q u a l ita t iv ^ j j  

and q u a n t in a t iv e ly  d i f f e r e n t  n a tu r e  o f  d u t ie s  a l s o  i n  term s o f  

q u a l i f i c a t i o n s  and c o n d it io n s  o f  em ployn^nt a r e  h ig h e r  than
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o f  p o s t s  w ith  same n om en cla tu re  i n  some departm ents'*’ A ll  th e s e  

a s p e c ts  o f  th e  m atter  can a p p r o p r ia te ly  be lo o k e d  in t o  by th e  

Pay Com m issions o n ly  and n o t  b y  th e  d ep artm en ts*  However# in  

th e  p r e s e n t  c a s e ,  th e  resp on d en ts^ .h av in g  p o in te d  o u t  t h a t  th e  

s c a l e  o f  pay o f  th e  Cooks hal̂  ̂ 3 been  r e v is e d  by e x e c u t iv e  

o r d e r  th e r e b y  g iv in g  ah im p r e s s io n  t h a t  th e  same h as been  done  

b y  th e  Government on t h e i r  own and n o t  on th e  b a s i s  o f  th e  

recom m endations o f  t  he 5 th  CPC, n eed s to  be lo o k e d  into<p 

4 = ; * i s  q u i t e  p o s s ib l e  t h a t  th e  e x e c u t iv e  o r d e r  has  

been i s s u e d  on th e  b a s i s  o f  e x a m in a tio n  o f  t h e  m a tte r  i n  con­

seq u en ce  o f  th e  same h av in g  b een  g iv e n  due c o n s id e r a t io n  by  

t t e  5 th  CPCi- H owever, th e  f a c t s  o f  th e  m a tter  i n  t h i s  regard  

can be r e p o r te d  o n ly  by t h e  d ep a rtm en t, who has i s s u e d  th e  

s a id  o r d e rs#  d a te d  the, 2 8 th  M arch,2001 (A n n e x u r e -A - i) ,  i t  h as  

a lw ays b een  o b se r v e d  t h a t  a f t e r  t h e  recom m endations o f  th e  

Pay Com m ission are  su b m itte d  t o  th e  Government and t h e  same are  

a c ce p ted /im p le m en ted  by th e  Goveenraent, son^ an cxaalies in  th e  

s c a l e s  o f  p a y . a s  recommended and as a c c e p te d  by t h e  Governm ent, 

s t i l l  remain; j  and t h e  same are  a d d r e sse d  by t h e  a n o m a lies  

c o R ira itte^ a p p o in ted  by th e  r e s p e c t iv e  com p eten t a u t h o r i t i e s  and 

f i n a l l y  i n  th e  con cern ed  u n i t  o f  th e  M in is tr y  o f  F in a n c e , 

D epartm ent o f  Expenditure^! I t  i s  q u ite  p o s s i b l e  t h a t  th e  c a s e  

o f  th e  a p p l ic a n t s  h as gon e th ro u g h  th e  del< 4b ration  o f  su ch  

an am olies com m ittees a p p o in te d  by th e  con cern ed  a u th o r ity *  I f  not*  

i t  woiild be r e le v a n t  to  a d v is e  th e  r e sp o n d e n ts  t o  g e t  th e  m atter  

exam ined by su c h  a com m ittee  in  c o n s ia t a t io n  w ith  th e  M in is tr y  

o f  F inance# D epartm ent o f  E x p e n d itu r e ,

8 .  H aving regard  to  th e  f a c t s  and c ir c u m sta n c e s  o f  th e

c a s e  and a l s o  t h a t  th e  a p p l ic a n t s  have r e l i e d  upon c e r t a in  

d e c is io a s  o f  t h e  Hon*ble Supreme C ourt, th ou gh  th e  r e sp o n d e n ts  

have c la im e d  t h a t  th e  n a tu re  o f  d u t i e s  o f  th e  Cooks are  e n t i r e ly  

d i f f e r e n t  from  thdH^of th e  a p p l ic a n t s ,  we d is p o s e  o f  t h i s  Oa 

w ith  a d i r e c t io n  to  th e  re sp o n d en ts  to  r e f e r  th e  m a tte r  to  th e  

r e le v a n t  a n o m a lies  c o m m it te e /u n it  under th e  M in is tr y  o f  D e fe n c e /
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M in is tr y  o f  F in an ce^ as th e  c a s e  may be ^and t o  se^ ithat  

th e  m atter  i s  g iv e n  due c o n s i d ^ a t i o n  by them and th e  

outcom e t h e r e o f  i s  con veyed  to  th e  a p p lic a n ts '!  The 

r e sp o n d e n ts  a r e  d ir e c t e d  t o  en su re  t h a t  th e  d e c i s io n  in  

th e  m a tter  i s  ta k en  w ith in  a p e r io d  o f  s i x  m onths from  

th e  d a te  o f  r e c e i p t  o f  a  copy o f  t h i s  o r d e r  and i t s  

ou t-com e con veyed  t o  t h e  a p p l ic a n t s  by I s s u in g  a 

sp ea k in g  and r e a so n e d  order®  No c o s ts®
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